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- Act No. XII of 1949
([PassED BY THE DOMINION LEGISLATURE) , ‘
(Roo,ot'vad" the assent of the _Gévemof-Generql on the 29th M,aroh,' 1949.) .

© &n Act to extend the date up to which certaln duties characterissd as protestive

in-the First Schedule to the Indlan Tariff Act, 1984, shall have eftect, to = -
determine or levy protective duties in certain other cases and further to '
.. amend the Sugar Industries (Protection) Act, 1932.

WIILREAS it is expedietit to extend the. dase up to which cerbain - dufes
characterised as protective in the First Sehedule to the Tngisn Tariff

e Act, 1934 (XXXII of 1984), shall have effect, .do detersthie or levy.

rotective duties in certain other cases and furbher to amen/ ﬁ‘ae Bugar: -
dustries (Protection): Act, 1933 (XIII of 1933); '

Ita is hereby enacted a8 follows : —

1. Short title and commencement.—This Ae's may be ealled fhe I’roteoblve‘
Bnmee (Mmcella,neous Promlons) Act, 1049. .

(2) It shall come into force on the 1st day of April, 1949, - .
. 2. Amendment of First Schedule, Act XXXII of 1934.—-111 ihe First Bche-
dule to the Indian Tariff Act, 1984,— ;
" (i) in Ttems Nos. 8(8), 20(1), 20(8), 20(4), 46 46(1), 47, 47(1), 48, 48(1)
48(4), 48(5) and 48(7), in the column headed “Duration of protecﬁive rates
of duty”, for the figures- ”1949”‘ wherever . they occur, the figures “1951”
shall be substituted; _
- (#) in Items Nog. 28(5), 48(10) and 61(5),— :
' (a) in the third column, for the word “Proteotlva , Wherever 1t.
_oceurs, the word- ‘Revenue” shall be substituted; and ‘
o(b) the entry inthe last columin shall be omitted ; ‘
(m) in Items Nos, 17, 28(15), 28(16), 28(17), 28(18)(&) 2'8(19) 28(20),,
30(8), 80(10), 63(30) 68(34) 70(2),, 70(3), 71(7), 72(11) and 73(7), in- the
column headed ‘‘Duration of protective ‘rates of duty’, for the ﬁgures-
- ‘1949”", wherever they occur, the figures ‘“1950'* shail be substltuted
: (iv) in Item No. 49,— :
(%) in- sub-item (a) for- the ﬁgures brackets and tword “48(7) o
- 48(106)”, the word, figures and brackets ‘‘or 48(7)”’ shall be snbstltuted"' :

(i) in sub-item (b), for the word, figures and brackets ‘or 48(9)”
the figures, brackets and word {‘48(9) or- 48(10)” shall '
substituted ; :

(v) for Item No. 65, the foIlowmg Ttem shall.be subst.ltuted namely —

; ‘——-————\
¥ @5 | Al non-ferrous nickel " alloys
| _ hoeludl .:{f German:gilver, X
ver- -and  g¢upro- T . -
| niokel— | : : -
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(m’) in Ttem No. 72(1), in_ the second column for the words t’ake-up

motions, - temples, and plckers" the words “‘take-up moti a 1
shall be substituted; 'p mo om a1y temPleﬂ

P 1 dy
ﬂ,H,M to mDa}-ic;‘é:;mﬁaﬂo’: g‘; w. B c;‘w Nﬂ%« e ”771'5‘9“”

'17.5 uq.




p) ;Protectwa D'wtws (Mzscellfmeows Promszons) [acr x11 of- 1949]

(vii) after Item No, 72(32) the followmg Item shall be mserted
namely : — _

“10.p6r cent. ad valarém) ;. S, | Mareh ' 8T,
. ] CageLy

*72°(88) ‘Pliklem used fn- textile Ihdus-‘,' Protective -
rles. .

L (o) after Item No 73(14) the . following Item -shall be- ifigerted,
namely :— . ’ ,

‘73 (15) Batteries for motor vehicles

. (including batteries . which

are interchangeable for aun-

tomobile purposes on the. one . N B
. hand and radio, telephons |. B4 : . Lo CLk

® and telegraph on the other) : o

. and plates for such batteries—|

(a) of Brltish manufacture [ Protective .| 80 per cent, ad -, .. Ma,r‘clx 81st, )
: . valorem. “} 21960, ~

3t " (b) not of British manufac- | Protective Preferential Tate of .. .. March 818t

i . * {ure. ) -duty actua.lly E 1950."" ;i
charged  for' the i
= - . " o[ . time, being. for
] . N . . .such’ products
[ R oo-ki fLsfet United " King-

. - . dom origin - plus
¢ : six per cent. ad
- - valarem. . .
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(iz).in Item No. 75, in the second column, afte1 the words and acces-
sories thereof’’ the words. ‘‘other than batteries’ shall be inserted:

(x) in Ytems Nos. 75(1) and 75(2),  in the ‘second column, for the brac-
kets an,d words ‘‘(cher than rubber tyres and tubes)’, the” brackets and
words (other than rubber tyres, ; tubes . .and - batterles)” sha,ll be substi-
" tuted;
(zi) in Item No. 75(3) in the second column for the Words rubber
. tyres and tubes’’, the words * rubber tyres tubes and’ batterles- shall be
aubstltuted
(i) in Items Nos. 75(5) 75(6) 75(7) and 75(8), in the last column
headed *‘Duration of protective rates of duty’’, for the ﬁoures ‘19497, the
figures *“1952" shall be substituted.
3. Amendment of preamble and section. 3 Act. XIII of 1932.—In the preamni-
ble to the Sugar Industry (Protettion) Act, 1932, and in section 3 thereof, for
the’ figures “1949”, Wherever they occut, the ﬁgures ““1950°" shall be substi-
~ puted. . A
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